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Mr. Deputy-Speaker: He may con-

Ainue on the next day. We have to take
up non-official business now.

1430 hrs.

«COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

S1xTY-SEVENTH REPORT

Shrl Shree Narayan Das (Darbha-
‘nga): 1 beg to move:

“That this House agrecs with the
Sixty-seventh Report of the Com-
mittee on Private Members' Bills
and Resdlutions presented in the
‘House on the 1Tth August, 1965."

Mr. Deputy-Speaker: The question
i

“That this House agrees with the
Sixty-seventh Reporti of the Com-
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mittee on Private Members' Bills
and Resolutions presented to the
House gn the 1Tth August, 1965."

The motion was adopted.

14 304 hrs.

CODE OF CRIMINAL PROCEDURF
(AMENDMENT) BILL*

(Amendment of =zection 127, 128 and
120)

Shri Vishwa Nath Pandey (Salem-
pur): 1 beg to move for leave to
introduce g Bill further to amend the
Code of Criminal Procedure, 1898,

Mr. Deputy-Speaker: The question
is:
“That leave be granted to intro=

duce a Bill further to amend the
Code of Criminal Procedure, 1898."

The motion was adopted.

Shri Vishwa Nath Pandey:
troduce the Bill.

I in-

14307 hrs.

CONSTITUTION (AMENDMENT)

BILL*
({Amendment of article 134)

Shri Vishwa Nath Pandey: I beg to
move for leave to introduce a Bill fur-
ther to amend the Constitution ot
India,

Mr. Depuly-Speaker: The question
is: :

“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India.”

The motion was adopted.

Shri Vishwa Nath Pandey:
duce the Bill.

I intro-
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